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fle appears on behalf of the ?picant; 

nor the Applicant is present in peron.I!o request has  

also been made on his behalf for adjournment,Fwev( 

Mr.S.13.Jena,learned Additional Standin! Cn:j £orth 

Respondents is present and with his aid arscl. 	sjtanç 

I have perused the materials placed on record 

By filing this Oti!iflai 	cat3n,th 

Applicant,sri Jalandhar Nayak has prayed for a dircctcr 

to the Respondents to .ay him the arrear salary in 

respect of the 1eve ntr 	to hr' b  

by jtj a tjid 

have dj sc lo sed that afte z sanctioning the leave for the 

period applied for by the Aplicant,as per the rules 2  

he was paid a sum of 22,410/ vide their Bill 

dated l2.9.2002(however,the actual date of payment has 

not been disclosed by the Respondents)They have further 

stated that nothing more is due to be paid to the Applicant. 

They have also pointed out that the claim for arrear salary 

is unspecific as would reveal f torn a close scrutiny of the 

Ori!inal Applicatio* filed by the App1icantThey have 

therefore, submitted that as payment to the tune of 

22.410/.. has already been made to the applicant,rotjjn 

more survives in this O.A. for the adjudication of this 

Tribunal. 



Havinj regard to the facts of this Case 

as presented by the Respondents and the sulnissions 

made by the Applicant in his Original Aplicantwhjch 

I agreejs very vague and general in nature, I see 

no further points for adjudication and accordingly 

dispoe of this matte11 rTo costs 

c.-ycttV' 
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